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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. OA-2043/90

Shrl Babu Singh

Oiractor Gengral of

IJorks, C,P,'uJ,0» & Crs,

For ths Applicant

For the Respondents

Date of decision: 26, 2, 1992

.. Applicant

1/ ©r sus

.. •. R espond ents

,,,, Shri D,R, Gupta, Couns®!

.... StJit, Raj Kumari Chopr a, Coun sel.

CORAM:

The Hon'bie Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. B.N. Dhoundiyal, Administrative Member

1. Whether Reporters of local papers may be allowed
to see the Judgment?

2. To be referred to the Reporters or not?

JUDGMENT

(of the Bench delivered by Hon'ble Mr. P.K. Kartha,
Vice Chairman(J))

y

The applicant, who has uorkad as an Assistant

Uireman on daily uagos in the offics of the respondents,

is aggrisvasi by ths impugned ordar datad 16,5, 1990,

uhersby the applicant uas informed that he could not

bs snqaged on muster roll in v/iau of the ban impossd by

tha Govsmment, Hs has sought for his r eins tatsmen t with

all consequential benafits.
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applicant uas initially angagad as Uireman

on daily uagiss u»s.f, - 1,6. 4*''984, Hb uas rsmouad from

-ssrvicc ui.a.f, i^.g. 19B5 along uith ones, Shrl Abdul

Aziz. Shri Abdul Azi^: raised an industrial riisputa

uhieh ended in a compromisa. Thereafter, he moi/gd the

r-1adhya Pradssh High Court for its implemsntation and the

Madhya Pradesh High Court, vide its judgemant dated.

1 1.8. 1989 in riP-373/87, dirsctsd ths respondsnts to

r?s»9mplay the applicant as Assistant Uireinan. Thg applicant

has stated that Shri Abdul '-^ziz uas aopointsd much aftar

the date of his appointmsnt, and that he being ssnior to Shri

:-i£r, shd6ld haue beon rsinstatsd bofors him. The applicant

has alleged that bhi s has rsEulted in discrimination and

violation of the provisions of Articles 14 and 16 of tha

Constitution,

3. The caS0 of the respondents is that thn application

is barr«d by limitation as th® applicant uas disangagad

from seryicffl vj,®,f, 15,9,1i9B5 and tho present application

uas filed on 1,10, 1990, On msrits, they hav® stated that

thfflre is a complsto ban on engagemant of muster roll

uorksrs and that ths case of Abdul Aziz is distinguishable

as ha had raised an industrial disput® uhich had resulted

in a settlement,

4, Us have Garafully considered thus matter. In our

ooinion, the judgamant cf the Madhya Pradesh Hiqh Court
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doss not lay daun ths lau to be fblloued in similar

casas. The cass ralated to a particular BinployaB

uho haei raised an industrial dispute and thej Hadhya

Pradesh High Court directod that the Bmployea concarnfid

should be rsinstatsd in ssrvice.

5, During th® argurnants, our attention uas draun

to a circular, i ssued by the rsspondents on 6. 9. 1988,

u)h®r®by must«r roll- uorkers of tha C,P,IJ.Q, ara to be

regularised pursuant to the otassrvations mad® by tha

Suprsfno Court in its judgament datsd 17,1, 1986 in the

Case of Surinder Singh & Dthars Us, Engineer-in-Chisf»

1985 see (L&S) 189, The authoritias concernsd have b®an.

raquasted to scrutiniss tho racords of rnuster roll workers

and finalise tha trade tast, etc,, so that their regular isa-

tion is taken up immediately after tha ergation of posts

for which a proposal uas statgd to ba pending uith ths

Gov/ernmant,

6, The application is dispossd of uith a dirsetion to

the r«spond@nts to consider ths casa of the apnlicant f^or

engagement as Assistant Uiroman on daily uages in

accordanco uith ths schsma preparad by tham for iraplamsnting

th® judgement of the Suprsme Court in Surindur Singh's

cas®. intarim ordar passad on 5, 10, 1990, dirscting

tha respond snts .to consider engaging the applicant as

Assistant 'fireman in ease any vacancy exists, in prsfer^nce
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to outsider 3 f is hereby made absolute.-

7, There uill ba no order as to costs,

d). (V Wlv-y ^
(3,N, Dhoundiyai)

Administrative flsmbsr
(P.K. Kartha)

I'i CB-Chairfnan(3udl, )


